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IN THE CENTRAL ADMINISTRATIVE TRIBUNAT. HYDERARAD BRNGH AT HYDERABAD -
0.n.N0. &3 /93

Date of Qrger: 6 ~§3
Betweens ’ 4
=

1. Divisional Pailway Menager, (IG)
~ Soutn Ceirtral Railway, Secunderabad, .

2. Pormanont “ay Inc-rccotor (Con)
S.C.Rly, Secunderabad.

3. Chiefl Signal] Inspector,
Signal & Telecommunication Department,
‘S8.C.Rly, Secunderabad.

-

r

- . : Applicants,.
and
1. Prrodiea .

2, Presiding Officer, Labour Court,
Narayanaguda, A.P,Hycderabad.

.o Respondents.

Fof,the hpplicantsL Mr.W.l'.Devraj, SC‘{OI Rlys.

For the Respondentsi .e
CORAMS .
THE HON'BLE M, JUSTICE V,NIELADRI RAO : VICE CHAIRMAN
AND ' .
. . THE HON'BLE MR.P.T.TIRUVENGADAH : MEMBEF.(ADMI)

The Tribunal made the following Order:-
Admit. The operation of the order dated 11-3-92
, , 3 _
in C.M.P.No. <2h 2 /8% is suspended until further orders.
Issue notice to the Rhespondents.

Post the case on 6,9.23,

f=yrshron (7

1. The Divisional Railway lManager (B.G) S.C.Rly, Secunderabad,

2. The Permanent ¥ay Inspector {Con) S.C.Rly. -Secunderabad.

3. The Chief S8ignal Inspector, Signal & Telecommunication
Department, S.C.Hly, Secunderabad.

. The Presiding Officer, Labour Court, Narayanaguda, Hvcerabad.

. One copy to Hr.N,R.Devraj, SC for Rlys. CAT.Hyd.

. One copy to Mr. ‘e " -

. One spare CODY.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERAZBAD BENCH AT HYDERABAD
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HON'BLE MR.NUSTICE V.NEELADRI RAO
VICE CHZIRMAN
AND ‘

THE HON'BLE MH.A.B.GORTY ; MEMBEK(AD)

Ab

THE HON'BLE MH.T.CHAMDRASEKHAR REDLY
MEMBEL(J) -

ZND

3
o
]

KON'BLE MR.P.T.TIRUVENGADEM :1M(A)

Ihged : 6--(r-~"/2--199.’3.

R

_ORDER/JUBGMENTD

-

MIAY /LA, CLA. No,

I
0.A.No. 66?’—133'
Tdreos— P )
T

A
-

-Admitted and Interim directions
issued

Allowed

Dispofed of with directions

Dismisqed as withdrawn . @
3 =) = l\
Digmisséd for default, @ |
Ordered

No orderlas to costs,

Re'jecte
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